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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD,
LR

0,A. 1267/93 6t. of Decision : 27.1.94

K. Gangaram : e Applicant,

\

Us

1. The Sub Divisional Officer,
‘. Telecommunications, Armoor, .
Nizamabad District.

2, The Telecom QOistrict Engineer,
Nizamabad. : ,

3. The Chief General Managsr,
Telecommunications, Doorsanchar
Bhavan, Nampally Station Road,
Hyderabad, .+ Raspondants,

Mr. K. Venkateswara Rao..—————-

R

: Qa0
Counsel for the Respondents : Mr. N.V. BRsgh€ia-Resdy,
Addl. CGSC.

Counsel for the Applicant

..

CORAM:
THE HON'BLE SHRI A.B. GORTHI +  MEMBER (ADMN.)

THE HON'SLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JuDL,)
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Copy to:=-

1+ * The Sub Divisional OPficer, Telecommunistions, Armcor,
Nizamabad, District. .

2. The Telecom District Engineer, Nizamabad,

3+ Tha Chief General Manager, Telecommunications, Doorsanchar
Bhavan, Nampally Station road, Hyderabad.

A.  Nhe'nanv ta Sri. K.Venkateshuwara Rao, advocate, CAT, Hyd.
5. One copy to Sri. N.V.@hohewa Reddy, Addl, CGSC, CAT, Hyo.

« One copy to Library, CAT,Hyd.

7. 0One spare caopy.
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A )

aLE Ot. of Decisicn : 27.1.94
ORDER
JAs per Hon'ble Shri A,B. Gorthi, Member (Admn.) }

Heard learned counsel for both the parties.

-~

2. The applicant statpes that he worked ag &
Casusl Nazdnor from 1.,2.1987 to 29.6,1988 under the
Control o? the Sub Divisional Officer, Telecom, Armoor,
Nizamabad District. He has made a request to the
authorities concerned vidiiz?s representation ta the

_Telernam Nietminse . ro. ° o
he be engaged; kaeping in view the service he had already

rendered under the S00 Telecom, Armoor. Learned counsel
for the raspondents states that the pgpresentation of

the applicant is under consideration,

3. In view of the above stated facts this

applicetiﬂn maw ke J‘:n——-_.
directiont to the rgspondents:-

a) The respondents shall consider the
representation of the applicant within a period
of 2 months and verify yhether he had worked as

a8 Casual Mazdoor as Stated by him thersein,

b) After due verification the namg of ths
applicant shall be sntered in the Liva Casual

Mazdoor Register.

c) He will be considsred for re-engagemant
as and when there is work and in preference to
freshers and those who renden?ﬁassar length of

ssrvice.

d) The case of the applicant shall bs
considerad for grant of temporary gtatus and
regularisation in sccofdance with the extant

achems/rulas,

4. The application is disposed of in,Kabove terms,
There shall bas no order as to costs.
'-_-__.
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{ T« CHANDRASEKHARA REPDY ll B. GORUHI

mMEMBER (JuDL.) cR{ ADMN, {

% 27.1.94 ‘

Spr ad in Open Canrt) L 24 )
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' IN THE CEETRAL ADMINISTRATIVL TRIBEnﬁ ,
FYDERABAD BEWCH : HYLDERABAD.
. .
J"'
c THE HON'GLE MR.JYSTICE V.NEELADEI RAG
-' ' VICE-CHAI RMAN
AND

" THE HOW'BLE MR . ¢ B.GORTHT :MEMBER(A) "
\ ' : AND

THE HON'BLE MR.T.GHANDRASEKHAR -REDDY
' MEMBER(J)

Al i)
. . i ]
THE HON'BLE MR.R RANGARAJAN: tMEMBER(A)
. L oy

|
]

-Dated: 21)//.-1995_ 7

. -
CRBER/JUDGMENT :

P e e

Mo A Rortenio .

- L4

T
O.A.No. /2‘(7/9}
T.A.No. ( W.p. )

Adhitted and Interim directions
. issyped. .
All:&ed.
m of with directions.

- 'iSF.‘Ed..

Re jectad/Ordered.

(TG order as to costs.
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